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Natural gas’ supply share
stood at 7.12% in FY25

New Delhi: The share of natural
gas in India’s primary energy
supply has risen, albeit
marginally, to 7.12 per cent on a
provisional basis in FY25, as per
Energy Statistics 2026 released
by the Ministry of Statistics and
Programme Implementation,
Minister of State for Petroleum
& Natural Gas Suresh Gopi said
in a written response in the Lok
Sabha. The share of natural gas
was 7 per cent in FY24 and it
was 6.7 per cent in FY23. The
demand is projected to grow to
260-300 million standard cubic
meters per day by 2030 under

the base case scenario, he said.
OUR BUREAU

GSTN postpones e-way
bill enhancements
L]

New Delhi: The GST Network
has put on hold two proposed
e-way bill enhancements after
hearing industry feedback.
They were proposed to be
implemented from August 1.
The first was the mandatory
capture of the ‘Ship-To GSTIN’
in Bill-to-Ship-to transactions.
The second enhancement was
the introduction of a ‘voluntary
closure’ facility, which would
have enabled taxpayers to
close an active e-Way Bill in
specified situations where the
goods movement did not
ultimately take place. pmi

PM E-Drive yet to fuel e-bus
adoption, charging infralags

GROWTH GAP. 14,000 e-buses allocated, but concessions 5|gned for 1,515 only: MHI data

—
Amit Vijay Mohile
Mumbai

The flagship PM E-Drive
scheme has significantly ac-
celerated electric vehicle ad-
option, supporting more
than 23 lakh electric two- and
three-wheelers and helping
EV penetration rise from 0.7
per cent in FY20 to 8.2 per
cent in FY26. However, the
progress update from the
Ministry of Heavy Industries
reveals slower implementa-
tion across key supporting
infrastructure, including
electric buses, charging net-
works and battery
manufacturing.

Data released by the Min-
istry on Tuesday showed that
23.23 lakh electric two- and
three-wheelers received in-
centives between April 1,
2024, and July 22, 2026, with
manufacturers reimbursed
%2,281.94 crore. Of this, elec-
tric two-wheelers accounted
for 20.57 lakh vehicles and
%1,505.3 crore in incentives,
while 2.61 lakh L5 (high
speed, heavy duty) electric
three-wheelers received
%769.02 crore. An additional
¥7.61 crore was disbursed for
5,082 e-rickshaws and e-

FSSAI cracks down on
three nutraceutical firms
for flouting norms

—
Meenakshi Verma Ambwani
New Delhi

Continuing with its crack-
down on nutraceutical firms,
the Food Safety and Stand-
ards Authority of India (FS-
SAT) has suspended the li-
cence of Dior
Pharmaceuticals with imme-
diate effect and issued pro-
hibition orders  against
Vatave Health Care and
Neuherbs True Vitamin.

In a social media post, the
food safety authority said
that during the inspection of
the Dior Pharmaceuticals’
unit, major and critical non-
conformities were observed
regarding overall regulatory
compliances, which are in vi-
olation of core provisions of
the FSS Act, 2006.

HIGH RISK

“The unit was engaged in the
manufacturing of nutraceut-
icals, which is a high-risk cat-
egory of food intended for
human consumption, hence
the deficiencies pose a signi-
ficant risk to public health,”
itadded.

The FSSAI has directed
the company to immediately
cease operations till correct-
ive measures are taken.

The regulator has also is-
sued a prohibition order to
Vatave Health Care for the
manufacturing, distribution
and sale of Folineuro Syrup
Folic Acid Syrup. The
product’s labelling made
misleading claims about im-
proving brain and neuro
functions, according to the
authority. “The product has
been classified as nutritional
food supplement, whereas
no such category exists un-
der the FSS (Health Supple-
ments, Nutraceuticals, Food
for Special Dietary Use, Spe-
cial Medical Purpose, Func-
tional and Novel Food) Reg-
ulations, 2016,” it added.

It has also directed Global
Healthfit Retail India Pvt Ltd
to stop the sale of its product
Neuherb True Vitamin for
misleading brand name
“True Vitamin”, which viol-
ates the regulations.

It has asked the company
to remove the misleading
name and claim.

SLOW ROLLOUT. Of the ¥2,000 crore earmarked for charging
facilities, ¥689 crore was approved for deploying 6,562 chargers

carts. The two-wheeler seg-
ment has achieved around 83
per cent of its target of 24.79
lakh vehicles under the
scheme, making it the
strongest-performing com-
ponent of PM E-Drive.
Incentives for electric
two-wheelers are set to end
onJuly31,2026,although the
government is considering
an extension. Any continu-
ation would require fresh
budgetary support, as the
scheme’s 10,900 crore alloc-

ation has already been
committed.
SLOW DEALS

While vehicle adoption has
increased, progress in elec-
tric bus deployment remains
limited. Letters of confirma-

tion of demand and quantity
have been issued for 13,800
e-buses across Delhi,
Bengaluru, Hyderabad,
Mumbai, Ahmedabad, Pune
and Surat. An additional 200
buses have been sanctioned
for Jammu & Kashmir, taking
total allocations to 14,000
against a target of 14,028.
However, concession
agreements have been signed
for only 1,515 buses so far,
comprising 915in Hyderabad
and 600 in Surat. That rep-
resents just about 11 per cent
of the buses allocated to the
seven major cities, highlight-
ing the gap between alloca-
tions and actual deployment.
Successful bidders must
still secure prototype ap-
provals before buses can be

rolled out. The bus and truck
segment is also facing sup-
ply-chain challenges, with
manufacturers seeking relax-
ation of localisation norms
due to difficulties in sourcing
heavy rare-earth magnets
used in traction motors.

Progress in charging infra
remains in its early stages. Of
the 2,000 crore earmarked
for public charging facilities,
%689 crore had been ap-
proved by July 1 for deploy-
ing 6,562 chargers through
three oil marketing compan-
ies and nine State govern-
ments. As of March 24, no
funds had been disbursed for
charging infra under the
scheme. The government is
also attempting to build do-
mestic battery manufactur-
ing capacity. On July 29, the
Ministry held a pre-bid meet-
ing for the final 10 GWh of
capacity under the ¥18,100-
crore Advanced Chemistry
Cell PLI scheme, attracting
29 prospective bidders.

Yet, implementation re-
mains slow. While 40 GWh of
the scheme’s 50 GWh target
has already been awarded, of-
ficial data show only 1 GWh
of installed capacity; also, no
beneficiary had claimed in-
centives as of February 2026.

TN can lead the next phase of
growthin wind energy: IWTMA

Our Bureau
New Delhi

The Indian Wind Turbine
Manufacturers Association
(IWTMA) said on Thursday
that Tamil Nadu, which has
long been the foundation of
India’s wind energy ecosys-
tem due to its industrial cap-
ability, skilled workforce
and natural resources, will
lead the sector’s next era of
growth.

Reinforcing this vision,
the industry body commis-
sioned the report, Action
Items for Energy Transition
in Tamil Nadu, which out-
lines strategic interventions
to enhance the State’s posi-
tion as India’s leader in wind
energy.

GROWTH PLAN

The report also served as the
foundation for discussions
at the Tamil Nadu Wind In-
dia Leadership Summit 2026
in Chennai on Wednesday,
which brought together
senior government officials,
policymakers and industry
leaders to deliberate on the
policy priorities needed to
unlock the State’s renewable
energy potential.

The report presents a
roadmap focused on im-
proving policy execution
and fostering a more condu-

SC says use of pellet guns in ‘exceptional
circumstances’ is part of agraded response

Krlshnadas Rajagopal
New Delhi

The Supreme Court on
Thursday said the use of pel-
let guns by the police in “ex
ceptional  circumstances”
was part of a graded ap-
proach to break civilian
protests.

The court, however, did
not expand on what these
“exceptional circumstances”
were which justified the use
of pellet guns, nor did it ask
the Union government for an
explanation during the
hearing.

“Police rules allow the use
in  exceptional circum-
stances. One of the graded
responses is the use of pellet
guns,” Justice Joymalya Bag-
chi, one of the three judges
on the Bench headed by
Chief Justice of India Surya
Kant, observed orally.

“We are completely in
agreement with pleas of no-
violence principle when it
comes to agitation of stu-
dents or persons expressing
dissatisfaction with a gov-
ernment policy... But there is
also the question of elements
hijacking students’ protests.

TN moves SC on HC ‘no’ to govt jobs
for Karur stampede victims’ next of kin

L]
Krishnadas Rajagopal
New Delhi

The Tamil Nadu govern-
ment has moved the Su-
preme Court in an appeal
against a Madras High Court
decision to strike down the
grant of government jobs to
the family members of Karur
stampede victims.

The Madurai Bench of the
High Court had quashed the
government orders on July
27.

The State had argued in
the court that the appoint-
ments were meant as a hu-

mane gesture.
But the court concluded
that specific guidelines

covered the field of compas-
sionate appointments, and
they cannot be cast aside by
the State government.

The High Court had
warned that the govern-
ment’s action, if condoned,
may run the risk of opening
the floodgates.

EXISTING WAIT LIST

The High Court had pointed
out that there were waitlists
in every government depart-
ment for appointments on
compassionate  grounds.
Employment has to be gran-
ted only in accordance with
seniority and not with refer-
ence to the immediate
nature of relief to be gran-
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Shoes plled up at Velusamypuram in Karur, the site of the
stampede during a TVK campaign rally last year vencapestr

The State had
contended that
these jobs were
given in exercise of
its executive
powers under
Article 162 of the
Constitution

ted, the Division Bench of
the High Court had noted.
The High Court had
reasoned that it would be in
violation of the fundamental
rights of equality and due
process of law, enshrined in
Article 14 and 21 of the Con-
stitution, respectively, to

overlook those in the wait-

inglist in a bid to bring relief
to the family members of the
Karur stampede victims.

The State had contended
that these jobs were given in
exercise of its executive
powers under Article 162 of
the Constitution.

But the High Court had
responded that any exercise
of executive authority or
power had to be within the

confines of the
Constitution.
RALLY TRAGEDY

The stampede occurred in
September last year during a
Tamilaga Vettri Kazhagam
(TVK) roadshow as part of a
poll campaign addressed by
the party founder and pres-
ident C Joseph Vijay, the
current chief minister.

A protest must have started
with a bona fide purpose, but
it may end up as a vehicle for
various ulterior purposes...
The hijacking may even be
intended to sabotage the

bona fide protests,” Justice
Bagchi said.

The court said the police
have to be prepared with a
graded response, which in-
cludes the use of force, to
every possible turn of events
while dealing with a restive
crowd.

Hesitant to consider a
blanket ban on pellet guns,
the court said it would exam-
ine particular incidents dur-
ing which the police had used
pellet guns indiscriminately
or arbitrarily in violation of
the standard regulations
mapping graded responses

for crowd control.

The court was hearing a
petition filed by former IPS
officer Yashovardhan Azad,
and two victims of pellet
guns, Prashant Kumar Singh
and Shekh Irshad Mansoori,
primarily for a direction to
ban the use of kinetic metal-
lic pellets by law enforce-
ment agencies on civilian
assemblies.

The court said the prayer
was “vague”, and asked ad-
vocate Vrinda Grover to
amend the petition to chal-
lenge the rules which allow
the use of pellet guns.

Grover said she could not
find any Standing Orders of
the Delhi Police mandating
the use of pellet guns. The
court turned to Solicitor
General Tushar Mehta, ap-
pearing for the Centre, to
place on record any standard
regulations or protocol fol-
lowed by the police in con-
trolling unlawful assemblies.

DEFENSIVE GEAR

Justice Bagchi sounded out
the government on the need
to arm the police with pro-
tective gear. This, he said,
would give personnel the
confidence of a precious few

seconds to pause and think
before unleashing violence
on protestors.

“The best way is to arm
your police with defensive
gear. That gives them the
confidence to ponder.
Everyone is ahuman being. If
someone comes with a lathi
at you, whether it is a police-
man or other, if you wear a
helmet, you would take a few
more seconds to gauge the
situation before deciding the
course of action. These as-
pects must also be included
in this debate here,” Justice
Bagchi explained.

Two of the petitioners,
Singh and Mansoori, were in-
jured by pellets during the
July 20 police action on
crowds which had converged
at Jantar Mantar during the
Cockroach  Janta  Party
protests for the resignation
of then Education Minister
Dharmendra Pradhan over
the NEET paper leak.

The petition said the
Rapid Action Force (RAF)
personnel had fired pump-
action guns, releasing a wide
spray of splinter-like pellets,
at fleeing protestors, many of
whom had their arms raised
n “surrender”.

From lake to market: Women behind
Waular Lake’s water chestnut trade

—
Gulzar Bhat
Srinagar

Every morning, 20-year-old
Shazia rows across the se-
rene waters of Wular Lake in
SK Payeen, about 60 km
north of Srinagar, to harvest
water chestnuts.

Like Shazia, many women
from her village head to the
lake each day to collect
aquatic crops that supple-
ment their families” income.

“The crop is comparat-
ively better this season than
last year,” said Shazia, who
harvests around 20-25 kg of
water chestnuts daily.

Water chestnuts are har-
vested in two seasons each
year. During the summer and
autumn harvests, women
constitute the bulk of the
workforce, spending hours
rowing boats and wading
through the lake to gather
the crop.

UNSUNG WORKERS
The winter harvest, carried
out in harsher conditions
and colder waters, is largely
undertaken by men.
However, women remain
at the heart of the trade even
after the harvest, peeling the
chestnuts, drying them, and
even selling them in local
markets, making them the
backbone of the water chest-
nut economy around Wular

ENDURING TOIL. Women clean water chestnuts in a rlvulet
after harvesting them in Wular Lake mran nissar

Lake. “This work is hard, but
it helps us support our famil-
ies. During the harvest sea-
son, we spend hours in the
lake collecting chestnuts and
then processing them,” said
Raja Begum, another woman
farmer.

Spread across nearly 200
sq km, Wular Lake, one of
Asia’s largest freshwater
lakes, sustains thousands of
people living along its banks.
More than 30,000 families in
over 35 villages depend on
the lake for their livelihoods,
with fishing and harvesting
water chestnuts as their
primary sources of income.

The lake yields an estim-
ated 4-5 tonnes of water
chestnuts annually. How-
ever, production has de-
clined in recent years due to

prolonged dry spells that re-
duced water levels, while in-
creasing siltation affected
the crop. “Pollution levels in
the lake are within the per-
missible limits, and water
levels have remained optimal
this season,” an official said.

investment environ-

cive
ment through capex sub-
sidies.

It also outlines measures
to promote wind repower-
ing, develop manufacturing
hubs around Ennore and

VOC Port, and advance
Green Energy Corridor
planning, offshore wind de-
velopment and grid
readiness.

Additionally, it also places
a special emphasis on accel-
erating wind turbine and
component exports from
Tamil Nadu.

EXPORT HUB
Currently, the State exports
wind turbines and compon-
ents worth over ¥1,000 crore
annually, supporting thou-
sands of direct and indirect
jobs.

Building on its estab-
lished manufacturing eco-

Karnataka to

system, the report outlines
measures to  further
strengthen Tamil Nadu’s po-
sition as a global hub for
wind manufacturing and
export.

GOVT-INDUSTRY NEXUS
Saravanan Manickam, Vice
Chairman and Secretary of
IWTMA said, “As global de-
mand for clean energy tech-
nologies continues to rise,
the State has a unique op-
portunity to strengthen its
position not only as India’s
wind manufacturing hub but
also as a globally competit-
ive export base. The deliber-
ations reaffirm the import-
ance of sustained
collaboration between the
government and industry to
unlock this opportunity and
shape the future of India’s
wind sector.”

Aditya Pyasi, CEO of
IWTMA, said, “As India’s re-
newable energy landscape
evolves, creating an enabling
ecosystem for investment
and timely project execution
will be critical to sustaining
growth. The recommenda-
tions presented in this re-
port are intended to support
policy dialogue around
strengthening manufactur-
ing, expanding exports, im-
proving infrastructure and
creating an investment-
friendly ecosystem.”

see Statewide

protests today over
Cauvery release order

I
Siddhi Patil
Anya Sapru
Bengaluru

The Cauvery Water Regula-
tion Committee (CWRC)
direction to Karnataka to
maintain a flow of 3,500
cusecs a day at Biligundlu to
meet Tamil Nadu’s water re-
quirements, has prompted
opposition organisations to
plan protests in multiple dis-
tricts on Friday morning, a
BJP official said.

CWRC DIRECTIVE

The directive arrived despite
Karnataka’s objections at
Tuesday’s CWRC meeting,
where the State cited cumu-
lative inflows into its four
Cauvery reservoirs between
June 1 and July 27 were 65.86
per cent below the 30-year
average.

Karnataka had opposed
the order at Tuesday’s
CWRC meeting. State offi-
cials said the existing storage
was barely adequate for
drinking water and irrigation
needs within Karnataka,
without factoring in addi-
tional downstream releases.

Officials said the
existing storage
was adequate for
drinking water
and irrigation needs
within Karnataka,
without factoring
in additional
downstream
releases

The CWRC had upheld
the directive despite these
objections.

Organisers linked the
protests to drinking water
shortages and a farmer crisis
in several parts of the State.
Demonstrations are also
planned at the Krishna Raja
Sagara (KRS) dam, a key
source for the Bengaluru Wa-
ter Supply and Sewerage
Board (BWSSB), extending
the dispute’s reach from ag-
ricultural districts to the
State capital’s urban water

supply.

The writers are interns with
businessline

ADDENDUM TO FORM G

PUBLISHED ON 14.07.2026

INVITATION FOR EXPRESSION OF INTEREST
FOR
ARSHIYA 3PL SERVICES PRIVATE LIMITED

ENGAGED IN THE BUSINESS OF PROVI
ARSHIYA FTWZ, CO-1, SURVEY NOS.

DING THIRD-PARTY LOGISTICS SERVICES
AT

178/3 & 178/4, AT POST - SAI VILLAGE,

SAl, RAIGARH, PANVEL, MAHARASHTRA, INDIA, 410221.

(Under regulation 36A (1) of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

NO. RELEVANT

PARTICULARS

1. | Name of the corporate debtor along
with PAN & CIN/ LLP No.

Arshiya 3pl Services Private Limited
PAN: AARCA2263K
CIN: U74999MH2018PTC313041

2. | Address of the registered office

Arshiya FTWZ, CO-1, Survey Nos. 178/3 & 178/4,
At Post - Sai Village, Sai, Raigarh, Panvel,
Maharashtra, India, 410221

3. | URL of website

http://www.arshiyalimited.com/

4. | Details of place where majority of NA
fixed assets are located

5. | Installed capacity of main products/ NA
services

6. | Quantity and value of main products/ | NA

services sold in last financial year

7. | Number of employees/ workmen

2

8. | Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
available at URL:

Details to be sought by email at:
cirp.arshiya3pl@gmail.com

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

Details to be sought by email at:
cirp.arshiya3pl@gmail.com

10. | Last date for receipt of expression
of interest

13/08/2026 (Originally 29/07/2026)

11. | Date of issue of provisional list of
prospective resolution applicants
(PRAs)

23/08/2026 (Originally 08/08/2026)

TO ADVERTISE

PLEASE CONTACT
Mumbai  :022 - 22021099
Pune 19890069082
Ahmedabad : 9824024882

thehindubusinessline.

12. | Last date for submission of
objections to provisional list

28/08/2026 (Originally 13/08/2026)

13. | Date of issue of final list of PRAs

07/09/2026 (Originally 23/08/2026)

14. | Date of issue of IM, EM and RFRP
to PRAs

12/09/2026 (Originally 28/08/2026)

15. | Last date for submission of
resolution plans

12/10/2026 (Originally 27/09/2026)

16. | Process email id to submit EQI

cirp.arshiya3pl@gmail.com

17. | Details of CD’s registration status as
MSME

Yes
UDYAM-MH-19-0087373

Resolution Profe
Reg.
AFA No. AA1/1

Reg. Email ID with IBBI: ip.dawdamanish@gmail.com

Place: Mumbai
Date: 31/07/2026

Sd/-

Mr. Manish Lalji Dawda

ssional of Arshiya 3pl Services Private Limited
No.: IBBI/IPA-001/IP-P02506/2021-2022/13797
3797/02/300627/109406 Valid upto 30/06/2027

Project specific email ID for correspondence:
cirp.arshiya3pl@gmail.com
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